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(2) Consideration and return of the
following Bills, as passed by Lok
Sabha -

The Appropriation (Voie on
Account) Bill, 196S.

The Kerala Appropriation (Vote
on Account) Bill, 1965.

(3) Further consideration and passing
of the Industrial Disputes (Second
Amendment) Bill, 1964.

(4) Consideration and passing of the
following Bills, as passed by Lok
Sabha ' —

The Warehousing Corporations
(Supplementary) Bill, 1964,

The Representation of the People
(Second  Amendment) Bill,
1964.

(5) Discussion on the Statement re-
garding allegations agaiast certain
Chief Ministers and other Minis-
ters of State Governments made
in the Rajya Sabha on the 22nd
February, 1965, on a motion to
be moved by Shri Dahyabhai V.
Patel and others on Wednesday,
the 31st March, at 2:30 p.M.

THE DEPUTY CHAIRMAN: The House
adjourned till 2.30 p.M,

The House then adjourned for
lunch at one of the clock.

-—

The House reassembled after lunch at

half-past two of the clock, The Vice-
CHAIRMAN  (SHRT M. P, BHARGAVA) in
the Chair.

THE BUDGET (KERALA)., 1965-66—
continued

Suri JOSEPH MATHEN: Mr. Vice-
Chairman, 1 had been talking about the
necessity of developing the fisheries of the
State to solve the food problem of the
Stete and in other parts of the country.
As 1 mentioned, we have nearly 450
wmiles of sea coast and during the last few
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years we had been experiencing erosion ia
sea coast and because of seca crosion a
good arca of the sea coast had been
washed off and the people in the coastal
ares have been dislocated. 1 do admit
that the Central Government have takem
immediate steps to prevent the sea ero-
sion but in the beginning there had been
a controversy with regard to meeting the
expenditure for preventing sea erosioa.
1t is my opinion that the Central Govern-
ment will have to take the responsibility
of maintsining the entire sea coast, what-
ever may be the cost, because maintain-
ing the sea coast should be their responsi-
bility as the sea and the sea coast are con-
trolled by the Centre. The Central Gov-
ernment have been providing funds for
preventing erosion at Chambal Valley and
Yamula Valley and other places. So the
State Ministry or administration should
take care to meet the Central Govern-
ment so that they may get ample funds
to protect the entire sea coast of that
State. This coastal area should be given
much importance and those lakhs of peo-
ple who are settled there, living on the
fishing industry should find employment,
should find ample funds to develop their
fisheries, Thousands of mechanised boats
should be distributed to these people in
that area and improved implements should
be provided, factories should be started
for marine diesel engines, nylon threads
and such other things should be made
available to those who may need to use
them. If this is done I am quite sure
a portion of the food problem of that
area will be solved as fish is one of the
major subsidiary foods of that area. Over
and above the food problem, the most
vital problem that is troubling the State
is unemplovment as has been pointed out
by my friend here. You find that lakhs
and lakhs of matriculates are turned out
of scheols every year and also graduates
are sent out but they do not find employ-
ment. If at all they can find some em-
ployment, they are suitable only for white
collar jobs, clerical jobs or jobs of a non-
technical character. It is my request that
in that State, from one end to the other,
we should have technical training centres
and every matriculate who comes out of
the schoo!l who wants to get admission o
the technical training centres for under-
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going training in tradesmanship either as
turner, grinder or welder or whatever
trade it may be, gets admission. We are
falling short of tradesmen and it is my
humble request that a sufficient number
of training institutes should be established
at the expense of the Centre to see that
all these people are converted into tech-
nical people so that they may be absorb-
ed in the various technical industries in
the various parts of the country and in
the State. It is found from all statistics
that the State is the biggest employer and
this House may be surprised to know that
even the appointment of a peon in the
State is done by the P.S.C. because such
is the tension existing in the employment
sphere. Much of the conflicts between
the communities, between the forward and
backward sections, are all created because
of the employment position. If some pro-
tection is given to the backward section,
the forward communities are discontended
and they organise themselves in the name
of the Kerala Congress or whatever it is
because of vested interests in the employ-
ment sphere. All these thnigs are happen-
ing and all these uncertainties in the poli-
tical arena are there because of the em-
ployment question. We will have to see
that more industries are established there.
It has been pointed out that the Central
sector industry has not developed in
Kerala. Whenever you are to establish an
industry in this country at the expense
of the Centre, various reasons are given
to locate the industry in various other
States and you do not consider the great
problem that is created. There is so
much uncertainty and confusion in social
and economic sphere and political sphere
and even in all the other spheres of acti-
vity. It is my request that every effort
should be taken to see that more and more
industries are licensed and started at the
expense of the Centre in that area so that
employment may at least solve some of
these problems.

Budget (Kerala)

Lastty I wish to point out that the
other day one of the Members of this
House pointed out that in Kerala affairs
the Central Government and the Congress
had bungled. I wish to inform the hon.
Member that it is not now that the Cong-
ress had bungled in handling the Kerala
issue but it was at that time when such
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time servers had been included in the
Congress Cabinet, and such time-servers
were not seen in Kerala after resignation
of the Cabinet until he comes to this
House announcing this new discovery
about Kerala. He had been the reason
for creating all these problems in the
State—the communal troubles—and he has
gone, after resignation, to fresh pastures
to seek new avenues of comforts and con-
venience. My only request is that the
State may be saved from such super-
politicians so that we may have our own

peaceful way of approach to political
issues. Thank you,

ProrF. M. B. LAL (Uttar Pradesh): 1
have very carefully heard the speech just
delivered by my friend Mr. Mathen for
whose sincerity I have great regard and
for whom I have great affection. He has
tried to throw the responsibility for the
present sad plight of Kerala on the opposi-
tion parties. It is very difficult for any
of us to say that for the present condi-
tions of the country, the opposition has no
responsibility whatever. No doubt in
Kerala also such democratic forces, or
social democratic forces that are playing
with pro-Peking Communist forces to
achieve some political objective, party
objective, will have to shoulder a certain
responsibility for the present critical situa-
tion in that State, But I am sure Mr.
Mathen will not like all opposition parties
to be liquidated in Kerala so that, willy-
nilly, all voters may have to vote for the
Congress Party, whatever the Congress
may choose to do. No parliamentary
democracy can function that way. If Mr.
Mathen had been candid enough, he
would have told this House openly that
for the present miserable condition of the
State of Kerala no Party is more responsi-
ble than the Congress Party. Kerala un-
doubtedly is a great challenge to our
patriotism, to our sense of responsibility,
to our constructive statesmanship and to
our faith in democracy, and I have no
hesitation in saying that the Congress
Party has miserably failed to stand this
test properly.

Yesterday Mr. Nanda, the Home Minis-
ter, invited our attention to the fact that
in the elections of 1965 communists
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secured less votes and less percentage of
votes than they were able to get in pre-
vious elections. This clearly indicates that
voters by themselves cannot be held res-
ponsible for betraying the cause of demo-
cracy. Mr. Nanda also told us that more
people voted for Congress forces in 1965
than they voted in previous elections. He
told us that 36 Congress and 24 Kerala
Congress, in all 60 Congressmen are
returned by the electorate, and he also
told us that if they had not quarrelled
among themselves, the Congress could have
won 12 seats more. So, there would have
been 72 in a House of 133. The Congress
would have been in a clear majority if
the Congress had not chosen to be divided
and the Congress High Command had
not compelled the Congress voters to be
divided in their loyalties. If that is the
position, 1 wish to ask who is responsible
for the present sitnation if not the Con-
gress leadership, which failed to compose
differences in Congress ranks, which failed
to present to Communist forces a united
front. If the official Congress was return-
ed as the second party, none but the Con-
gress is responsible for it.

Sir, a great friend of mine, who is not
a member of the Congress Party, who is
older to me in age, and whose loyalty to
democracy is greater than his Joyalty to
any other cause, has written to me that
in this election of 1965 the Congress—I
am quoting the letter—“the Congress
forgot the national danger. Chinese
invasion was in the background. Jibing at
Mannam and ridiculing the Kerala Con-
gress was the Congress theme for winning
the elections. To pulversive the Kerala
Congress was the main objective of the
election campaign of the Congress.” With
regret he informs us that “the Congress had
become so drunk with power that they
thought that they had only to parade their
might and glory for the voters to get
dazzled.” He says that “he had hardly
ever seen such vanity as the Congress
leaders showed in Kerala. That fifteen
Congressmen refused to obey the Con-
gress High Command was, to them, the
national issue. They had to be taught a
lesson, given a chastisement, and the Con-
gress was going to do it.” This is how,
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with agony, he described to us the attitude
of the Congress leadership during the
Kerala elections, and 1 have no doubt
whatsoever in my mind, whether I would
have liked the Congress to be in power
in Kerala again, or not, that Congress
would have been able to form a stable
Government in Kerala if the Congress had
not chosen to follow the lead of a parti-
cular person who is rejected by the elec-
torate by an overwhelming majority and
if the Congress leadership had the wisdom
to keep united, if not all democratic forces.
at least such forces as were loyal to the
Congress. Sir, T have no doubt in my
mind that, even after the election, if the
Congress had so chosen, there could be
a duly constituted democratic Government
in Kerala. Mr. Nanda chooses to include
Kerala Congress members as Congress
members when he tries to prove that
Congressmen command greater confidence
of the people of Kerala than the Com-
munists do. But when there is the ques-
tion of constituting a democratic govern-
ment in that State, the claims of the
Kerala Congress as Congressmen, are com-
pletely ignored and no assurance is given
whatever of any support to the Kerala
Congress for running the government.
Sir, as was pointed out by my hon. friend
Shri Vajpayee yesterday, once the Con-
gress chose to lend its support to the
Praja Socialist Party to form the govern-
ment while the Praja Socialist Party was in
an absolute minority. I am one of those
who feel that ideologically, the Praja So-
cialist Party is very different from the
Congress Party.

Surt M. S. GURUPADA SWAMY
(Mysore): Not now.

Pror. M. B. LAL: Some friends do
not think so. But even those who think
that the Praja Socialist Party and the
Congress Party are ideologically near to
each other will agree with me that the
Kerala Congress is nearer to the official
Congress than the Praja Socialist Party
can ever, be, especially when the leaders
of the Praja Socialist Party constantly
hammer in that ideolozically they are
different from the Congress. So if passive
assistance or support to the Praja Socialist
Party could be rendered for some time,
why could not that support and assistance
be extended to the Kerala Congress? I
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can very well understand the Congress not
assuming power themselves. There is a
precedent in British politics. The Conser-
vative Government fought an election. The
Conservative Party in that election was
not returned in a majority, though it was
a major party. It refused to shoulder the
responsibility because it also failed to se-
cure the support of the majority of the
people which it claimed before the elec-
tions. So I could very well understand the
Congress refusing to shoulder the responsi-
bility for the administration of the country,
because the Congress which was in a near
majority before the elections was convert-
ed into a minority after the elections. But
I do not see what reason was there for
the Congress to take an attitade which
made it impossible for the ordinary de-
mocratic government to be formed. Sir,
in the Note which has been circulated to
us, it is said that Mr. Abraham, the leader
of the Congress Party, reaffirmed before
the Governor the Congress stand and said
that the Congress Party would function as
a constitutional opposition to whoever else
formed a government, that the Congress
would support the actions of any non-
Congress ministry if such actions were in
line with Congress policies and otherwise
the Congress Party would not support
them. Now, I feel thmt the  Governor
should have tried to secure a further clari-
fication from Mr. Abraham, if Mr.
Abraham’s attitude was equally applicable
to the Communist Party and the Kerala
Congress, or if he wished to make a dis-
tinction between the two. If he was equal-
ly benevolent to the Communist Party and
the Kerala Congress, then the claims of
the Communist Party deserved to be care-
fully considered. And in case Mr. Ab-
raham, the leader of the Congress Party
wished to make a distinction between the
two or was conscious of the fact that ideo-
logically the Congress Party was nearer
to the Kerala Congress than it was to
the Communist Party, and could expect
from the Kerala Congress an administra-
tion and implementation of policies, more
or less, on the Congress lines, then the
claim of the Kerala Congress was a
strong one. If that was the atti-
tude of Mr. Abraham, I have no doubt
in my mind that the Kerala Congress
should have been given an opportunity to
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form a government. And then the states-
manship of the leaders of the Kerala
Congress was to be tested. If they had
choscn to act in a manner offensive to Mr.
Abraham and the Congress Party, then the
Congress Party would have voted against
the Kerala Congress government and the
people of Kerela would have known that
the Kerala Congress men are not really
Congressmen. If the Kerala Congress had
acted, more or less, in line with the Cong-
ress policies and than Mr. Abraham and
his friends had chosen to vote against the
Kerela Congress government, then the
people of Kerala would have known that
the Congress leadership is not for Congress
policies, but is only for power and for
the chastisement of rebels in their party.
So, Sir, T personally feel that however
grave the situation was in Kerala, a de-
mocrat would feel that the situation was
not so grave that the Governer should de-
lare that an ordinary, regular and consti-
tutional machinery could not
function and President’s rule
should be established. There is a
provision in the Constitution with re-
gard to the establishment of President’s
Rule. Therefore, the establishment of
President’s Rule is legal. But I wish to
maintain that this provision in the Cons-
titution cannot be claimed to be a signifi-
cant feature of democracy or democratic
constitutional procedure. It is at best an
extra-democratic  constitutional procedure
provided in our Constitution perhaps be-
cause the Constituent Assembly felt that
we Indians are not sufficiently used to de-
mocratic processes. Let us not get used
to the idea that President’s Rule is also
a normal feature of Parliamentary demo-
cracy; let not the people of Kerala or
of India be told that President’s Rule could
be a normal feature of a democratic go-
vernment. I have not doubt in my mind
that if there had been no provision in the
Constitution with regard to President’s Rule
under certain circumstances. a democratic
government would have been established
in Kerala. But because there is some such
provision and because an important party

in Kerala feels that if this provision could
be applied, power would revert to it
through the Centre, this situation is creat-
ed.

1965-66
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Surr P. N, SAPRU: After all, there is
no provision for President’s Rule in coun-
tries which have a federal form of Govern-
ment. Take Australia, take Canada, take
the United States of America. This is
an exceptional provision and this should
have been borne in mind by the Governor.

Budget (Kerala)

Surr BHUPESH GUPTA: This is in
the spirit of section 93 of the Government
of India Act.

Pror. M. B. LAL: I am much obliged
to Dr. Sapru for inviting the attention of
this House to the fact that President’s
Rule is not a salient feature even of the
federal government not to speak of other
democratic governments.

Sir, 1 feel that even when the Congress
was in power and when the Centre ruled
through the Governor, the Congress failed
to do what was needed to ameliorate the
conditions of the people of Kerala. My
friends belonging to the Congress Party
hailing from Kerala did very well in in-
viting our attention to the economic con-
ditions of the people of Kerala. As I
said yesterday, and I repeat it again, un-
employment and poverty breed commu-
nism. If you are unable 1o solve that prob-
lem through manipulation of caste votes,
you cannot retain power. If you just boost
the leadership of a lower community, you
lose the support of certain higher sections
of the community. You can have the
general support of the people only when
you ensure to the people fair justice, pros-
perity and freedom. Therefore, . .

SHR1 AKBAR ALI KHAN: That is why
we decided to be in opposition, Professor.

ProF. M. B. LAL: T am sorry I do not
happen to agree with Mr. Akbar Ali. you
did not choose to be in opposition but
you chose to rule from the Centre when
it was not possible for you to rule at the
State level.

Surt A. B. VAIPAYEE: They think
they are born to govern.
Surr BHUPESH GUPTA: It was a

political bluff you put acmoss there.

Surt  JOSEPH MATHEN: I can
understand Professor Lal criticising but
Mr. Bhupesh Gupta’s Party and the Jan
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Sangh lost their deposits in most of the
constituencies.

.

SHrr A. B. VAJPAYEE: So what?

Surt BHUPESH GUPTA: We will
have to bring Ganges water to wash this
off.

Pror. M. B. LAL: It matters little
whether the P.S.P. lost the deposit or not
but we did not lose our faith in democracy.

Sari K. DAMODARAN (Kerala):
They have lost it.
Shrt JOSEPH MATHEN: Not faith

but as far as deposits are concerned, Mr.
Bhupesh Gupta’s Party and the Jan Sangh
lost them in almost all the constituencies.

Suri BHUPESH GUPTA: We did not
lose faith in the absurdity of your Party.

Pror. M. B. LAL:
Mathen, that the Congress Party com-
mands much greater confidence of the
people of Kerala than the Praja Socialist
Party, the Jan Sangh and the Right Com-
munist but all that I wish to say is that
the Congress Party

I concede, Mr.

SHrr P. N, SAURU: has failed
the people of Kerala.
Pror. M. B. LAL: has failed

the people of Kerala, as my hon. friend,
Dr. Sapru, says. 1 may add further, that
it has not only betrayed the trust of the
people of Kerala but also betrayed its own
faith in democracy.

SHRI M. RUTHNASWAMY: Mr. Vice-
Chairman, at the outset I would say that
1 support the Budget because if we did
not pass the Budget. Kerala would be in
a worse mess than it is at present. T have
the greatest sympathy with the Members
from Kerala who plead for the economic
development of that State and I hope and
trust the Budget framed not under Con-
gress auspices but at Presidential discretion
and under the sponsorship of the Governor
aided by civil service advisers would give
Kerala a better deal than it has had from
the Congress. This debate which is pro-
fessedly a debate on the Kerala Budget has
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telescoped into a debate the constitutional
position and political developments in
Kerala. As has been pointed out by more
than one Member, article 356 contemplates
a situation under which the government
of the State cannot be carried on in ac-
cordance with the provisions of the Con-
stitution. What are the provisions of the
Constitution? They are laid down in
articles 163 and 164 according to which
the Government of the State is to be
carried on by Ministers responsible to the
Legislature. Therefore, the ordinary con-
stitutional government of Kerala  State
would consist first in a Legislature elected
by the people being constituted and in the
appointment and functioning of Ministers
responsible to the Legislature. Now, these
provisions of the Constitution would secure
the functioning of a constitutional govern-
ment in Kerala but they have not been
followed.

Budget (Kerala)

And it has not been followed because
the Governor in his judgment has thought
that no such Council of Ministers as
could be held responsible to the legisla-
ture could have been formed. Now, of
the parties that proved successful at the
election the left communists are out of
the question because physically they find
it impossible to form a Government, even
to be present in the legislature, and it
is a notorious fact that no other group
in the legislature would have supported
them. So they are ruled out. But among
the other groups, the Congress, if it had
not been out to punish the Kerala Con-
gress members for their recalcitrance,
could, with the Kerala Congress members,
have formed a Ministry. The Kerala
Congress members offered to join with
the orthodox Congress members in order
to form a Ministry.

Suri  AKBAR ALl KHAN: Would
you like to form any Government or
any organisation with those who do not
have any regard for discipline and prin-
ciples?

Sur1 P. N. SAPRU: What is disci-
pline?

Seri BHUPESH GUPTA: May 1
know whom you took in Orissa? Gana

Tantra, was it not?
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Surt M. RUTHNASWAMY: 1t is all
rather comic. Apart from the state of
discipline in the Congress Party, one
would have thought that a statesmanlike
party would have welcomed the rebels
from its midst; in order to form a cons-
titutional democratic government would
have welcomed even the rebels because
after all they rebelled not on account of
any principle or policy but on account of
certain personalities which brought the
Congress Government into contempt in
Kerala.

SHrRi AKBAR ALI KHAN:
motives.

Selfish

Surt M. RUTHNASWAMY: If the
Congress refused to form a Government
with the Kerala Congress, the Congress
group was willing to support any consti-
tutional democratic government that could
be formed. And I think, Mr. Vice-Chair-
man, that if the Governor had given
an opportunity to the other groups they
could have combined and formed a stable
Government provided of course that the
orthodox Congress group would have
been statesmanlike enough to support such
a coalition Government. And such a
coalition Government, provided it did not
suffer from any ideology but was willing
to govern the State on a minimum pro-
gramme of efficiency and good adminis-
tration, could have, I think, given a stable
democratic government to the Kerala
State. I am afraid the Governor did not
use his judgment and did not exhaust all
the possibilities that were open to him
Of course, people would say that it would
have been a minority Government. But
there have been minority Governments in
other democratic countries. In England
in the early years of the 19th century
one minority Government followed another
and even in this century the Labour Gov-
ernment formed minorify Governments
twice in 1924 and in 1929. Why was it?
Because the other parliamentary groups
were not pinned down by partnership but
were statesmanlike enough to allow a
minority Government to govern the coun-
try in a situation where they themselves,
the majority, were not able to do so. It
is a famous constitutional maxim, uttered,
curiously enough, by a military comman-
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der, Duke of Wellington, that the King's
Government must be carried on in any
instance.

Sur1 BHUPESH GUPTA: Here also
Mr. Nanda's Government must be carried
on in any instance.

Surt JOSEPH MATHEN: Is it the
hon. Member’s contention that Mr.
Namboodiripad, being the leader of forty
members, should be asked to form a
Ministry?

Sari M. RUTHNASWAMY: I have

already said at the beginning that the left
communists are out of fhe question al-
together. Speaking in India, that I will
say the country’s Government must be
carried on but according to the parlia-
mentary method. It is a parliamentary
Government that we want, not the Presi-
dential dictatorship that has been set up
in the present instance. And as one
contemplates this melancholy fact, Mr.
Vice-Chairman, one begins to think som-
berly and sadly of the future of parlia-
mentary government in this counfry.
Parliamentary government  has been
strangled in the birth almost in Kerala. The
other day a Lady Member made a power-
ful plea in a speech whose manner I
admired but whose matter 1 deplored for
legalised abortion. Legalised abortion
seems to have come out of the domestic
into the political sphere in Kerala.

Sar1 BHUPESH GUPTA:
one, I think.

It is 3 good

SHrt M. RUTHNASWAMY: And we
have the farce of a legislature being dis-
solved even before it was summoned.
According to article 176 of the Constitu-
tion a legislature after a general election
has to be summoned, has to meet and
has to function as a legislature.

Suri P. K. KUMARAN: They were
afraid of losing more Congressmen to
the Rebel Congress.

Surt JOSEPH MATHEN: There was
nobody from your side to cross the floor
because you were only three.
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SuHrr BHUPESH GUPTA: It does not
matter; why are you obssessed of our be-
ing three or thirty?

Surt AKBAR ALI KHAN: Who is to
address?

Surt M. RUTHNASWAMY: If only
the Congress Party had not been animat-
ed by partymanship, if it had been ani-
mated by statesmanship, we could have
had a democratic Government in Kerala.
The Congress Party has always been noto-
rious for keeping party before Parliament,
for choosing party before Parliament,
for considering the interests “of the party
before the interests of Parliament, before
the interests of the country., Once before
also this partymanship of the Congress
was in evidence, When under the Gov-
ernment of India Act of 1935 Congress
Governments were being formed all over
the country, the Congress Party refused
to admit members of the Muslim League
into their Government just because they
were the party in majority and therefore
only the partymen could const.tute Gov-
ernments, as if we had a full-fledged par-
liamentary Government in those days, as
if we had a full-fledged independent
national democracy in those days. In a
time of transition when all parties had
to be rallied round the banner of free-
dom the Congress Party chose to be noted
for its partymanship rtather than for its
statesmanship. And once again, Mr. Vice-
Chairman, I am afraid this partymanship
of the Congress Government will lose the
cause of parliamentary democracy in our
country.

Tue VICE-CHAIRMAN (Surr M. P.
BHargavA): I have still got a list of
hon. Members who want to take part in
this debate. I would therefore seek their
help so that they limit their remarks to
ten minutes each.

Suri D. L. SEN GUPTA (West Ben-
gal): Mr. Vice-Chairman, Sir, I personally
feel that we are arrogating to ourselves
certain duties which really do not belong
to us. It was the job of the Kerala
State Assembly to pass their own Budget
but unfortunately this Congress Govern-
ment has taken such a stand at the Centre
and also at the organisational level as a
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result of which the Constitution, for the
purpose of Kerala, stands bereaved and
as a matter of fact I feel that we are
here addressing a funeral ceremony of
democracy in Kerala vis-a-vis India and
high priests are reading Constitutional
mantras. If 1 can place before you the
statement laid om the Table yesterday, I
find that there are certain figures and
certain statements which require  close
analysis for an appreciation of the bona
fides of the same. There is a portion
which says:

“In the circumstances, the Governor
found no possibility of the Communist
Party commanding a working majority
even if those of their members who
are in detention were free to function
as Members of the Assembly. The
Governor did not, therefore, call upon
the leader of that party to form a gov-
ernment.”.

It is as if, had Mr. Namboodiripad been
in a position to form a government, they
would have been released. That was not
the position. The Government would not
have released them at all. 'They made
their position clear. So, there is no ques-
tion of calculating with those 29 persons.
The next para is very important, which
says:

“The Governor explored other possi-
bilities too, but in view of the decision
of the Congress Party not to join with
any other party to form a Govern-
ment, and the combined strength of the
Kerala Congress, Muslim League, etc.,
being only 37, the Governor came to
the conclusion that there was no possi-
bility also of any other party being able
to form in combination with other
parties and groups a viable Ministry.”

Here, the figure is*37, but this state-
ment does not say what the position would
have been with the Communists (Marxist)
having 11 members out and 13 SSP mem-
bers who were in favour of forming or
supporting any non-Congress government.
I find a strength of 37 is given. Plus 13 SSP
plus 11 CPI it would have meant 61.
That is in a House of 133 minus 29 in
jail, in a House of 104. So, in a
House of 104 if the Kerala Con-
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gress was asked to form a Ministry,
there was a possibility of 61 siding with
the Government. The statement does not
say what attitude the SSP or CPI had
taken in respect of Kerala Congress
forming a government. So long as that
position is not made clear, this does not
carry us any further.

In paragraph 1, the Government have
explained the position already as to why
they did not call the Communist (Marxist)
Party to form the government, but in the
second paragraph they have suddenly
shelved it. The figures do not go to their
logical end. This is not fair, If there
was an election, at least the Assembly
ought to have been summoned. I have
carefully gone through the Constitution
and I find that under Article 159 the
Governor has got to take the oath. While
taking the oah, it says: “I shall defend
the Constitution.” Defenditig the Consti-
tution requires interpretation of Article
174(1). Article 174(1) clearly says that
the Governor shall from time to time
summon the House. Article 174(2) says:

“The Governor may from time (o
time—
(a) prorogue the House or either
House;

(b) dissolve the Legislative Assem-
bly.”

Article 174(2) has got to be read with
Article 174(1). You cannot read Article
174(2) without reading Article 174(1), or
unconnected with it. So, the Governor
had a duty to summon the House, shall
summon the House. “Shall” cannot be
interpreted as ‘may’ or ‘may not’.

I do not find in the Constitution any
provision which really says that without
summoning, after due clection, the As-
sembly could be dissolved. I raised this
as a point of order day before yesterday
when Mr. Hathi made the statement. You
cannot dissolve that which did not exist.
‘Dissolve’ means that something exists and
you are going to dissolve that. I also
raised the point about the sense of Article
174(1). Now, what do we find? The
position was not as simple as they have
stated here. The Congress and the Gov-
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[Shri D. L. Sen Gupta.]
ernment also was very much in
We find that they have consulted
opinion and legalists as saying: You can
do it. We want to know who are these
legal experts. We want to know whether
Mr. Setalvad, the former Attorney-General
of India, was consulted. Was  Mr.
Daphtary, the present Attorney-General,
was consulted? We want to know what
was their opinion on the subject. We
have seen in today’s papers that 40
Supreme Court advocates have held that
this is against the Constitution. A man
like Mr. Harekrushna Mehtab, who is a
Congress leader of eminence, has held
the procedure was illegal. 1 may tell you
that as a matter of fact this Kerala Bud-
get cannot be constitutionally passed by
us, cannot be legally passed by us. We
should not do it and it is a challenge.
1 can say that this illegal order should be
revoked. Till that is done it would not
be wise and correct to proceed with it.

doubt.
legal

Now, there is the question of State
security, national security and all that. 1
fully agree with the Government that on
a question of national security there
should be no compromise. 1 stand by
that. But the question is if the 29 elected
members of Kerala had been released,
would our national security have been
endangered? What for this military?
What for this police? We really should
see if the Communist Party or any other
Parties were allowed to form a govern-
ment in Kerala, they would function
democratically. The Congress lost this
election. The Congress will lamentably
fair in the next elections too. If I have
understood the Communist Party, they
have approved of democratic methods,
democratic principles of the Constitution.
Now, they will go to the people and say:
Look, here is democracy, look, here is
your Constitution. And you are allowing
yourselves to be played intc the hands of
the Communist Party. You cannot stop
the communist game. You are allowing
the communists to grow. So, the time is
ripe enough. Instead of putting indis-
criminately people in jail, find out who 18
the culprit. Try him and give him exem-
plary punishment. Let the people learn
that the Government exists, that Govern-
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ment does not tolerate treason, that Gov-
ernment does not tolerate disloyalty to the
country. Instead of doing that you find
out certain books, pamphlets and this
morning I referred to one letter of Mr.
Niren Ghosh written to the Craiman. Mr.
Sudhir Ghosh mentioned in this House
that he had heard from the Chief Minister
of West Bengal that Mr. Niren Ghosh
wah indulging in the sabotaging of Ord-
nance Factories. Now, what happened?
If that was a fact, why does not that
fact find mention in the Home Minister’s
booklet? Why does it not find a mention
in the Home Minister’s statement? So, I
take it that it was not communicated to
the Home Minister, that it was not com-
municated by the Chief Minister to him.
Should we believe Mr. Sudhir Ghosh or
should we believe what the Chief Minister
says

Surt BHUPESH GUPTA: Mr. Sen
Gupta, in the same way as President
Kennedy communicated about the aircraft
carrier

Suri D, L. SEN GUPTA: All Cong-
ressmen are honourable men. I do not
question his credentials.

He is supposed to be a man in the
confidence of Jawaharlal Nehru, Kennedy
and Khrushchev. So I do not claim to
be a very importance man as Shri Sudhir
Ghosh. All T can tell you is that Shri
Niren Ghosh has denied the allegations.
Our Home Minister gathered it from
police spies and on the basis of that on
31st December 1964 he rounded up the
Communists, What did they do through-
out 1964? Why did you not arrest them
one by one? Why were all arrested on
one day? What suddenly happened? They
must have been doing something against
the Government for some time. 1 have
seen the Government stating that  Shri
Niranjan Sen Gupta, West Bengal M.L.A.,
Shri Satish  Pakrashi, ex-M.L.C., Dr.
Narayan Roy, present M.L.A., and Shri
Ganesh Ghosh, present M.L.A., had been
to Kulu Valley and were conspiring with
the Chinese and all that against India’s
interests. Dr. Narayan Roy belongs to
the group of nationalist Communists, that
is Shri Bhupesh Gupta’s group—he will
bear me out. Shri Niranjan Sen Gupta
from jail wrote to Shri Jyoti Basu that
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he had never been to Kulu Valley in his
life and his letter had been read out on
the floor of the House of the West Ben-
gal Assembly. How do you say that
nationalist Communists like Dr. Narayan
Rov censpired with China against Indian
national interest or that the right Com-
munists and the left Communists together
conspired with China against India? We
do not appreciate the veracity of it. I do
not doubt Mr. Nanda’s bona fides. But
all 1 say is that bona fide action Yoes
not mean correct action. There might be
wrong action, erratic action. Why is the
Government not accepting its mistake?
Why is the Government not admitting its
wrong and correcting it?

i T & g ‘mfwe’ (s
T3W) - 9T ARE WA, Sgiaa
¥ ST & 3o qfandy gEF g §
o) 99 ) g% 71 W g A
Fraw @A Tifgd | aegfaa s g ?
sregfoam star & fa=md w1 oF @
ZIAT §—STAT FY TSVTHT T, STAAT 747
ITEAT 8, SUFT CH @IRT AT | 3aa
g ' g4 fEar W e
FAT AFF TET R AFQ gEAT FAN
21 g%, IgT UL HATHAT 99§ | FTIHT
FfrareY wFag ag or fF a1 adra
T A qEFTA & A Fgh gEwa a9
I T % AT ' I @\
A gr X AT gC A qF F FH®
T T ¥ 98 W9 qg A Fg faav
ar f§ Ffwey &1 @ RN
g1 a8 9% "o F 91 {5 F W
2, R T FE fF J a9 F gEA £ |
3§ 9T AT FAqr A AR qAT AR
AN F FIT AN TAAT 2L H EAATC
g fRar—dtg W 9 a9 #%X
FT—H IqF J1T TG FY Ig FH
g A7 f5 @i ¥ 48 | | TR
F1 ¥ ufeea are AT =nfe? e, yeafas
el & @WT F 9T SR WK gEHEd

[26 MAR. 1965 ]

1965-66 4734

99 F ¥ ¥ 957 1 1 A FY
WY offes o€ a1 wfgd o1 aifs
TEFET FT Ig@ FER { aFAT |
TG HEFEE F 979 9T HOA 399
Ty @9 (4 | 7T T@ET F Fa
f¥ 93 faqr & fawfow #t f& agi
TS w9 gm1 aifgd 1 wgfia
A srafor A gRag aad R, waferg
HY gHRAT TGN §, WSAAET HT TR
g &, Fefaem adRe g9 aFdl § |
watfas qifeat qua @ 5 goay
TER S ¥, 0% WA a9 &,
FIE qOg G TE TG I T |
A ¥ 7g ar & 1 ar sl
TEAHE g9 §@dr 91, wAwfeag &
AT g9 §FA AT | WX gENa
gt § fv swgfam amw @ &t
gEwa #Y ag sfaerd Tifarw Y Tfed
f agT TRl 99 AT 98 T HR |
oY FHEAT FT ATAT qF G,
TOHE!  HEvEST H1 AT ARG,
IqF T W9 H1g ST fewred F
¥\ A 9 AE guma fE mEEely
gferee A8 FAY § WX W9 IaFHT
feqred wT @ § 1 w0 mleww
174 9T A F gy w7 v & w5
TEAT FYEAT F GAA FQT | GHA
FE F TIE WX I8 GFAA 51 Al g
A fegwa Al § a0 gEHew e A
qEY 8, O §£% g &, ar SEE
feqreq &% a&d § 1 AR FATIAT HT
gue &Y 7Y fa, wRvaet #1999
7@ fear | 3 Fg fF A9z § AW
T A, AEAFIAT ZY TS T THE H AR AT
X ¥ geaTg 42! faad) 59 qF Jvaq
‘o' AT, R aErd | fqag
FEM, FL A AT FEA fF
ag uF a7 garw g fawsr g w1
FY o7 F1fgY MR T W q A
Tifgd arfs At & faa swgd
EEAT Fg W FAW @ WX | AT
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g @) agl 3 F ot agt A gEAd
g 1 f 9 ¥ § s
TaANT €Y 9T T 99 Ffre e
J o qifea) & et A9 faar
ugw zafay f5 wgfeee wEAde @
it gafad g€ Oy fagsa g
T AR, A Ay FeRE A AW,
JHTSHA AG FOT, THIW § qg I
IET AT AT TS HATIAT 7 AT IJAT—
gaar & Fear § wegfaq @1 wn
gz 1 @1 R, wgfam F @ g
AT AT G R W FEx & T A
29 THo THo UJo § IaH ;T gy
FQ AT W F weaT wwifa A Sy |
FAT TGAHE TYF FT TAAT FHAIC
qUHSY & S 29 wrafudi ¥ =@ §
g gt Aenfedt &1 oagg @Q,
o WA FARAET & Agd 3,
T AET ITAFGE FT qIT W AR
I7F! FET F X A Fgr 7@ & T2
FATTAT F AT FA AR T9F 7
F 9% TH UF gradr & faas St
HTHT § 39 TSI FT T FI AT I8
faams wdaEl #%q, so¥ fergeam
F et ot w1 QAT Al
gFar 91 | W aegfaa # o
TEe HTo FT ¥ G I TEAW T
WE W weaw oy sgfaa & &mr
g aff g ow I F arw
qETE F AT g@FR 7 fehem ArH
gfrear &1 e feam v =@l
&g #qifaeT 9w 93 AR faear
I Wi T g ad feur ) w
gaTAFdY W AGT &, AT A WY &,
ag Wl ag 2o %Tl'go PTo JA
W@ & =g fydfreg feegm amw
T ® £ 99d U uF 9=}
wideaT v & Rz, g9N a7 A
ot St § 1 W #E T Far
8, wuF fag mrio dro Wo wiT
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g T Qw AN g, SEd miew
3% foars FRaTs & AW | AW
AT FHIF WG ST FT AT 37 & |
€to Ao WMo H WA JHTH qHo
ado TIo F R fFar | v 3%
AT 5 AT q9A qiF 9 FIEE AT
& AT AYAr wFRg ¥ fa S
<R &, 57 WA FY, FFAE 2, wwify
BAAFT AT ®E | 29 THo THo
T¥o FY WYY F9 A @I, AT IT%
FIC FG TN | AT S fGAH
A § A g I qqF g
¥ 7 i R owew ¥, ME-wTE-U
g3 ITdT frewme & fagr ard
qg TF g TadHe @t @ AgN
24T, 98 I A=S! fAarer g9 FrEw A
F@E | TN g g e wg
RY FT §2AA §, W ¥ faar®s wars
LT VAT IS f9Y 957 9 g FqH
9rg | Frd - &) e g, #rd
S-ArEAS g1 gFar @, FE §-wrenT
2t e &, F1§ M-39f S gway , N
g FYE i T R 1 qd e g ?
ag § 5 & gfrear ofeefadiy at Agt
§ 7 gAR W F faars a1 #1% w10 T
FW & fomd 2w &t wifs 1 e
A F sie< fnety 7z AT ] | wew T%
FEAT NI-ATZAT - AT TN
qifeeqrr hosfae SRS §, g9
qrzA wesfd dErzdr &,
T wsfow @t st &
wr oAt § 7 % a1 fawr ®
fadt w1 w1 W @ e g,
T ZHST AT AT AE (% ALy CFN-
fadtsr g & fgems §, 3w & fgems
& | ¥uE1 98 yaes A 5 & 2wand
g, 59 waed a8 451 fF R ¥F an
feraramit QUEIEY € | AT AIE JmAy
T A1 98 99 W W Ag @ e,
39 Fgeer ¥ TEf @ g9, 99 wgT ¥
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TR g THAT, I9 TOF ¥ a8} @ qHav |
AT ST & AT G+ S&T §, Sear
g3 ATGT 8 WK G § Y& FIH AT
Fa fge® ISIWT, g ATGHT qre AT |
I F qUD F THEH qHIH QHo THo
T oF| FTIHATT FEAT, 98 AqHT TAT
AZTIGTR | TN HAvFAT HY g (T
giar, FATIAt £ FAA FA F K AT
FIAAT § AIES o A, AT FY,
HATT FY FH I HT REAT FE H
qET I 5 wrar 3 arEs [
WwFwmE ISR E ™
AP EHIE &, ANX TEH qg Aq
g} {5 g wardg 9 71 AW §
gegfag ¢, Igd vsa g w15 wEgw-
feaa 7Y &, Fr& o A ghwa A &)
sregfaaa B aoaT F1 A FEH AT
grotEem WA FA LR T wwwt
gt feetrar § fF aga 91 €a & wa
1967 ¥ @I F 8 g T
wafTaa A8t EniT, foe aret %) o)-
gz Aofed g g awdr | g wwar
2, g €zg ¥ wefaw afeat g
AR FIF F wFEege dfEr afaw
7 g, dY T AT Iq IR I TS
A FT A 1 owmowr welr ¥ =
aifed, ol ¥ F12 wIw I3TAT AR
qifw, 39 T ¥ gES [T FET
g\ o oF ©£z § gar gar &, FA
g § A 1 gt g WK gHT wew
H QY a1 TI0 G FFAT § | ATIHT HAY
¥ gr=ar Tifgd, @t ¥ 1% s
Faw oA Tifeny f& 99 g #
AT T T F(T 7 TW g ;W
BT Y AFEAT FT THA TH A |
TOF! BIE dEar qfed 91, W
I FZT I UHIH A 1S7E FT &7 F17
e femr ot fF § gmgmae & fag ow
gArfas #a0 Ag queadT § |

& SUTT 7 FEA T 39 T ) AH
ST 3 % ag OF UgH wEeT § WK
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& I F1 g A | o 9w A
a8 arw frar a7 fF seRtegeaw
At g R A |1 &) geEre F
ot % Tgt T frar } ag weErEiey-
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F FFS §, R dET §, vl g
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%[ 1 Hindi transliteration.



4751 Budget (Kerala)

[=t sra a7
ESEECIL B S L CAR R i
oF g Qgr der @} fam W
FLA T FAY I AT AG F—
I Fiw ¥ oy o wgie R ¥
o i@l Ao ARfEEt Y S # e
a1 A9 7@ 9 9 & 5 R
Iq FIT WHEY 9T TFWA g AT ar
A9 FAW F TN gaa gg /w7
FZAT T | FUW AIGF gEAT WL
FE SR THAEL A 1 Y AT
gife ar § Ak & wdwewr g e o
gr7 fafezT argg Fawr w0t =+t 2o
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“Thank you for your hind letter, I
appreciate what you say and will do
what [ can.”
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[The Deputy CHAIRMAN 1mn the ¢hau ]
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fat 7t fowr g a1 fF 7 9 F@E
¥ faars a1 gz wfgw & ofvere 37y-
faedt & 7% W 97 & |
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& 397 92 T & | anfwfmae 9@t @
3%d faegar T @ TE R | ST IO
QT 7 AT 1 gl w1 a6y
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TR ITET qqET TAA AT G A
sarad ¥ owafrT @ B a7 w9 w7
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2 ) afew 39 § Qar 7= 7% frar
T ? WO qgi FAST W g9 w7
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3 awe A ¥ 9 w5 amw
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T @1 § | AT AYEIAT & qEAQ
& fow a7 & 31 a9 ¥ dfHw w@r Al
feafae a7ifs st AoraeT a=T 7 T
w1z St f5 = aigm 7 Fav fo dar
At TEY g5 AT AR qgw & wrI
{ewrrea %7 faar A vax fau woar 39
ave wFl T@raar 2 1 feer & g F
fore o sa% w5 w0 T feard A
W7 | FrEAT T7 A7 39 q97 fewdy F7
€% AT q1Eaq § 39%F g WY 97 77y
T femri 98 foar | ga-sFoATsEe
F W g2 F ¥ fag #1 97 Tow
areT  feard 48 faw ) Hzg awe #7
W ards wear g f i o fred
Tz X SATET KA AT & AR /0T ¥ A
TN 7T E B gt s am s
7 agt SATRAT F7 foear Afa 7ix
o7 ATl HrE fawr gy AT A
HE FIATA FIIH 76 § TETAMTAR
A" FT ZLFIA FT &ATCR BY, TH A58
T EHTATHY FT TEATHT FT€arf3w g1,
U WEF H A1 39 957 TEATAIT. BT 0
E AT AT AT 57 F107 F7 T 7o
ASATAT 3 FATA FLAT TZA & 07 I
HATT FATAT FTZT & AT TH1FT ATT 5
gz ¥ zfay, s=fer Sifse o) Awae
TEHAHE qAFT FAF FHT H qeF AV
AeTE & M T A AW AT A 1]

Suri AKBAR ALI KHAN: Madam
Deputy Chairman, in this debate instead
of concentrating attention on the provi-
sions of the Budget, I think the line taken
by hon. Members on the Opposite is to
challenge the decision of the Government
regarding the Proclamation and in this
connection to charge them of sabotaging
democracy and in many other ways under-
mining the democratic principles. I have
got great regard for the hon. Members

[ 26 MAR. 1965 ]

1965-66 4758

who sit opposite, particularly Prof. Lal.
But the more I think about the arguments
that have been advanced the more I feel
that what he has said is out of anger
and hatred for the Congress.

ProrF. M. B. LAL: T have no hatred

for the Congress.

SHrRi AKBAR ALI XHAN: I am glad
that Prof. Lal at this juncture should say
that he has no hatred for the Congress.
The position is very simple. Let us be
very clear about the provisions of the
Constitution. It is a different matter iff
somebody says that the Constitution
should be altered or modified. That is
a difference province. This is neither the
occasion nor the time to take up that
matter and discuss that situation. But
having the Constitution and democratic
practice as it is established in this coun-
try, let us see what is the situation after
the election.

ProF, M. B. LAL: Madam, what I
said was that it is legal but not a proper
democratic practice.

Suri AKBAR ALI KHAN: I am glad
that he made this confession that he
accepts that the position that we have
taken is a legal position and a constitu-
tional position. I am glad for
this another concession that he
accepts that the position that we
have taken is a legal position and a
constitutional position. As regards that
fact, if you will pardon me, Professor, I
am reminded of the Aesop’s Fable when
a father and child were riding a donkey
and the different alternatives were taken
up and ultimately the whole thing was
destroyed. I do not think that any of the
opposition leaders would envisage a posi-
tion where Kerala itself will be in a
most miserable condition.

4 pM,

SHrt M. RUTHNASWAMY: Which is
the donkey?
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Suri AKBAR ALI KHAN- Please do
not stretch it. It 1s not for me, you can
imagine My serious and  considered
opinion is that from all democratic prin-
cples, from the point of view of estab-
lishing a democratic  Government there
was no other alternative left for the Gov-
erpment but to have the Governor's Rule
I have full sympathy with my friend of
the Socialist side, the single leader and
follower, but what I say is, let us con-
sider it dispassionately You know that
after a regular constitutional election no
party secured a clear majority and if the
Congress would have joined hands with
the rebel Congress or the Kerala Congress,
U am sare these bHon fTiends would bhave
said ‘You < they do not want to leave
the Gadd:, even the rebels they aie em-
bracing, they are doing everything to sees
that the Opposition is kept out’ That
would be the position. I am glad that
my Government, my Party adopted the
right ¢ourse—I am sure that the world
and even my friends—will in course of
time appreciate that the decision that this
Government or for that matter my Party
took was a correct decision, was a just
decision, was the only decision possible m
the circumstances.

Budget (Kerala)

Surt BHUPESH GUPTA: We have
reason to be excited. Why are you ex-
cited?

SHrl AKBAR ALI KHAN  Your
excitement sometimes 1s passed on to this
side also.

Suri G MURAHARI He 15 excited
because Mr Nanda will rule Kerala

Sarl AKBAR ALI KHAN. The post-
tion we took was, the official Congress will
not try to from a coalition with Kerala
Congress or any other. What was the
Second alternative? The second alterna-
tive was, the Commumst Party—I will call
Marxist Communist Party—because my
friend, Bhupesh Gupta, lost ground there
There was no position for rightists but I
can understand that he has to defend it
in order to regain the position which he
has lost in Kerala. For that sake he is
doing all the demonstration that he did
yesterday, he will do today and in the

[ RAJYA SABHA}
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future also, to show to the world this.
“Although we do not join, although we
condemn the Left Communst as we did s
the Kerala campaign, still we have become
the advocates and sponsors and want fo
see that the Leftists are treated accordicg
to law” Now about the Marxist Com-
munist Party, it was made abundantly clear.
1f my friends would have been pleased to
read the report of the Governor, they
made 1t very clear

AN Hon MEMBER It was a mnote
of the Governor but prepared by the
Congress

Sumn AKBAR ALL KHAMNM., Whatever
it may be—we may differ on that—but
we all know Mr. Girt and we all have
great tespect for his  independence of
judgement, for his clart of thought and
the way he has worked in Kerala for so
many years There 18 no party which
can pownt a finger at Mr Giri. You are
agan getting excited, Mr Gupta.

Surt BHUPESH GUPTA- No.

Suri AKBAR ALI KHAN: In that
situation he called the Kerala Congress
and the Muslim League. They made it
clear ‘In no case we will support the
Communist Party,” 1Is it the fault of the
Congress? Is it the fault of the Govern-
ment when these parties say ‘We wull
have no coalitton with Communists—Mar-
xists”  What was the other thing left?
There was no party which could form
a Government and if a Government 1s not
formed, can we mmagime how a House can
be called? By whom? And the Address
of the Governor bemng delivered accord-
g to which policy?

Surt JOSEPH MATHEN: Our friends
think 1t 15 a co-operative society summon-
ing the general body.

SHrl AKBAR ALI KHAN 1 will not
say that

Surt BHUPESH GUPTA  You raised
a very good point. Who will convene the
House? The Governor. To whom he
shall deliver the Address? To the M L.As.
And what shall he say? He shall say:
“Try to create a Government and Tun the
Constitution.’
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Suri AKBAR ALI KHAN: My hop.
friend will appreciate that it would have
been a very good position for a debating
society and not for a Government. A
House is not constituted unless there is a
Government.

Suri G. MURAHARI:
House could be dissolved.

After that the

Suri AKBAR ALI KHAN: I know that
you want a tamasha. We do not want.
You want to show to the world that some
confusion is created. We have the pri-
vilege to sec it every day but we want to
work upon certain definite principles, ac-
cording to a definite Constitution.

Suri M. RUTHNASWAMY: May I ask
Mr. Akbar Ali Khan whether there are
no Parliaments in the world without re-
presentatives of the Government being pre-
sent there?

Sari AKBAR ALI KHAN: I have got
a great regard for you but when you say
that, you forget the provisions of vour
own Constitution. I know

Surit BHUPESH GUPTA: Where is your
Constitution? Which article says?

Surt AKBAR ALI KHAN: I will give
you, I have all the provisions. The whole
position is this. According to the esta-
biished procedure when elections are over.
the Governor has to lay down the economic
programme and other programmes as to
how the Government will be run. Should
the Governor assume that responsibility on
his shoulders? What will he say? When the
Governor addresses, the Governor shail
address the Assembly and the Governor,
according to our Constitution, will address
the speech which is prepared by the Chief
Minister.

Sur1 BHUPESH GUPTA: No.

Surt AKBAR ALI KHAN: It is so.
Will he give the speech prepared by Mr.
Gupta?

SHr1 BHUPESH GUPTA: You see the
erticle regarding Governor’s position.

(Time bell rings)
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Suri AKBAR ALI KHAN: I have to
obey the Chair. When the Chair orders
you can carry on, but I have to obey. I
must look to the Chair, Otherwise you
come {0 the Lobby and I will give you ail
that you want. My respectful submission
is that the charge against the Government
and my Party is absolutely unfounded and
it is only through sheer malice and dis-
affection it is made. My only point 8
that it was the right stand according
to law, it was the right stand according to,
the democratic principles, it was the right
stand according to all standards of mora-
lity absolutely and we will bave done a
disservice to the people of Kerala if we
tad tried ocurselves to form a Government
or we would have aligned with such peo-
ple who could not form or create a Gov-
ernment even for a single day. I am not
stretching that point. Even if we had re-
leased your people, they would not have
formed the Government.

Surt BHUPESH GUPTA: Hdw do you
know?

Surt AKBAR ALY KHAN: Although ac-
cording to democratic ptincivles there are
two opinions—I can understand them—
some say that they ought to be released
and some say that in the best interests
of the country they should not be released,
but T am taking a favourable altermative.
€ven if they are released, they will not be
able to form a Government. Then what
is the position?

SHrt BHUPESH GUPTA: Give half a
minute,

THe DEPUTY CHAIRMAN: Please
continue:

SHr1 BHUPESH GUPTA: Now he has
yielded. Mr. Namboodiripad made it
publicly known, and also to the Governor
(Interruptions) that there were 6) already
there on the basis of those who had dec-
fared their support or who would be giving
their support to his party. Now, if with
the support of 61 the Assembly bad been
called, he would have had the chance of
talking to others and persuading others.
He had only to get 7 more to show that
the Constitution would function the nor-
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{Shri Bhupesh Gupta.]
mal provisions come. Now you believe
in democracy and I believe also in per-
suasion.
(Interruptions).

Surt AKBAR ALI KHAN: 1 wish my
friend had belived in democracy; 1 wish
that; anyhow I take it for his word. And
even according to the assertion of Mr.
Namboodiripad—which was not supported;
the Governor did not accept that state-
ment that he commanded the support of
of 61—why, a5 you yourself say, the posi-
tion was such that he would not have been
able to form a Government. (Inferrup-

ng) How can the Assembly be called

ess the Governor has, a leader to form

ne government? (Interruptions) What I
vespectfully beg to submit, Madam, is that
the charges—I have no time to refute
them in detail; you have ordered me and
1 shall sit down presently finishing my
concluding remarks—the charges that have
been levelled against the Governmnent arc
absolutely unfounded. They do not de-
serve any consideration either from the
point of view of logic, reasoning or from
the point of view of justice. If ours were
aot democracy. Mr. Bhupesh Gupta or my
other friends would not have had the op-
portunity to speak in that way, if it was
in some of those countries—you know it
and I know it. So do not take advantage
too much. Here we have to preserve de-
mocracy. We all have taken the vow that
we are for democracy and believe in de-
mocratic  principles, but when the elec-
tions show a position where it is not pos-
sible to run a democratic Government, the
only provision that our elders, the Mem-
bers of the Constituent Assembly thought
best in the interest of the country was to
have President’s rule. So 1 support the
Proclamation and I support the Budget
and T do hope that in course of time our
friends wil realise their mistake and will
appreciate what Government has done.

ProF. M. B. LAL: Will you allow me to
ask a question of the hon. Member? My
jearned friend has tried to discuss the
question both from the legal and the de-
mocratic point of view. I may ask ome
question. According to my reading of the
Coustitation it might have been possible
for the Governor to establish President’s
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rule without dissolving the Legislature. If
that step had been taken, it might have
been possible to  reestablish the normal
democratic Government with the help of
the same Legislature after some time. Now
when the legislature is dissolved, the aor-
mal democratic Government would not be
established without another election. I
wish to know the views of my learamed
friend.

SHrRt AKBAR ALI KHAN: Well, you
are a professor and I am a student.

SHrt BHUPESH GUPTA: Please reply
to my question also. Is the hon. Member
aware that after the 1952 elections, in the
composite State of Madras, the Congress
did not have a majority, there was the
United Front which had a majority, the
Governor waited, and, not only that, your
party brought in Mr. C. Rajagopalachari,
nominated him to the Council and asked
him to form a minority Government so
that, by pressure or persuasion, he could
get some people and run the Government?
That was done. Why do you forget that
kind of practice?

Suri AKBAR ALI KHAN: Let me mow
turn to the Professor's question. According
to the Constitution you are perfectly right.
It was possible for him not to dissolve:;
it was possible for the time being not to
dissolve the Assembly; I quite see. But
let us see whether there was any possibi-
lity in the foreseeable future for a party
Government to be formed there. The elec-
tions were over and the parties were there.
But there was no possibility that the par-
ties who belonged to one group would
change their group and join with others.
For ten days, Professor Saheb, the Gov-
ernor made an earnest effort

AN, HoNn. MEMBER: For eighteeu days.

Suri AKBAR ALI KHAN: . ., .
to find out whether there could be a solu-
tion, whether there could be a majority
party. Now Mr. Gupta said that there
was an occasion, but there, as my hon.
friend Diwan Chaman Lall says, they were
waiting to see how the Muslim League
responded to the negotiations that were
going on them with them. But here the
Muslim League had made it abundantly



4765

clear that they did not want to support the
Comnrunist Party. (Interruptions) Anyhow,
if we had waited indefinitely, Madam, I
am sure we would have been charged,
“You see, the election has been charged;
everything is there; still they are continu-
ing their own rule.” So on all accounts I
feel, and 1 genuinely feel—I am sure you
will also in calmer moments feel---that the
stand taken by this Government was a
just, proper and right one.

Budget (Kerala)

Tar MINISTER oF PLANNING (Sari
B. R. BHAGAT): Madam Deputy Chair-
man, im spite of the fact that the House
debated the Kerala situation yesterday and
all the points brought in today have been
very claborately discussed, unfortunately,
this debate on the Kerala Budget escalated
into a repetition of the points more or less
discussed yesterday. I do not wish to add
te that by dwelling more on the political
issues. I entirely agree with my hon.
friemd who spoke last, who has stated the
case, so far as Members on this side are
cencermed, very lucidly and emphatically.
Onaly this morning the Proclamation and
the legal and constitutional aspects of it
were well stated by Mr. Chagla, who is an
eminent jurist himself, apart from the
fact that he is the Leader of this House.
1 emly wish to say that it is very easy to
charge the Government with any inten-
toms—they may be described as undemo-
eratic—but I think it is rather painful to
see hon. Members, who are leaders of the
epposition, and who have to play a role
in the democratic set-up, to be guided by
their prejudices and predilections, and to
ignore the facts of the sitnation. The re-
port that was placed before the House
yesterday by the Home Minister. his ex-
plamations and the facts which have ap-
peared in the press, or other appraisals,
prove that the steps that thc Government
Bave taken were the only steps possible
and warranted by the very situation. It
is mo use comparing the past. People have
compared the situations in the nineteenth
century, in England or in the early twen-
ties or early thirties in England. The
country is different; the contexi is different
and even the times are different and there-
fore, because in a particular context cer-
tain things have happensd-- a coalition
Government 1@ay have functioned; even
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on that political theorists or students of
political history have differ:nt opinions
about the Governments that functioned
under those situations.

Suri M. RUTHNASWAMY: There was
no Congress Party then.

Surt B. R. BHAGAT: I am coming to
the Congress; do not worry aoout it. To
transplant  those subjectiv:  conditions
obtaining at that time in the situation in
Kerala, I do not think is a scieniific
appraisal of the situation. ‘The facts are
that the Governor tried his best. The
context is that no party Govccument could
have been formed. So far as the Congress
Party is concerned, right from the begin-
ning, in the early stages, there werc some
people who were charging us. They were
saying that the Government did not want
to hold elections; if for some reason or
other the elections were postpoued for ome
week or two weeks, they were saying that
the Government did not want to hold the
elections, that they were perpetuating Pre-
sident’s rule. But the Congress did hoid
the elections. And on what basis? 1t had
a very clear cut programms and it wanted
a stable government in Kerala. And on
that issue, although other partes tried to
collaborate and proceed on compromises,
the Congress went to the polls on a certain
definite programme and asked the people
to vote for it on that basis so that a stable
government could be formed in Kerala.
The Congress could not get a majority and
therefore, it respected the wishes of the
people and again, immediately after the
elections, it stated its position. The Con-
gress went to the polls wilhout any com-
promise or collaboration with anv other
party. It wanted a stable government.
Therefore it kept out of it and gave the
other parties the opportunity to form a
government, the other parties which want-
ed to have compromises and collabora-
tions. But they also could not form a gov-
ernment. Now, some hon. Members said
that the Congress should have given up its
position of having a stable governmeat on
its definite set programme and should have
tried to form a coalition government. But
I think if it had done it, the samec people
would have charged the Congress with
having compromised on principles. There-
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fore. it was clear that the political situa-
tion as it emerged out of the elecuion was
such that no stable government could be
formed and the constitutional provision tor
the proclamation of Covernor's ruie 1S
there. Some hon. Membeis charged the
Congress with undemocratic practice. I
would ask themmn—and this 1s a chkalienge--—-
to look to the history of the Congress for
the last fifteen years and also look at the
world picture and say where else is there
such a party which has upheld these prin-
ciples? There may be many failings in the
Congress. But so far as professions and
policies about faith in democratic princi-
ples are concerned, I do not think any
party in the world has the record that the
Congress has today.

Surr M. RUTHNASWAMY: 1 agree
about professions, but what about prac-
tice?

Suri B. R. BHAGAT: The hon. Mem-
ber may choose to shut himself to the
facts of history or the facts of political
situations. But I am giving this challenge
and they will appreciate it when I say that
there is no other party in the world to-
day a big party (Interruptions.) Let me
complete. Pleasc do ngt interrupt. You
see the world for the last 20 vears or even
earlier, wherever they have had a big party
and a smaller party, what has been the
result? The result has been the dictator-
ship of the big party, whether of one
variety or the other, and the other smaller
parties had been eaten up. So there is no
other single country. It is only the Con-
gress here which right from the beginning
has been such a big party and even now
today the Congress has preponderant in-
fluence and the Congress remaing true to
democratic professions and practices, and
that is why there is in this country the
democratic system. And it does not lie
with hon. Members and in all fairness I
would appeal to them that it is not fair
to damage the reputation of the Congress
in that respect. The Congress is demo-
cratic and it believes in democracy and
1 think nobody in the world will say that
or can charge the Congress that the Con-
gress is not democratic.
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Swu BHUPESH GUPTA: In a year
four Chief Ministers have fallen and the
CBI report and so many other reports are
there.

SHrt AWADHESHWAR  PRASAD
SINHA: That is the might of democracy.

Surt B. R. BHAGAT: You only see
round the world and see the picture and
contrast it with India and then say whose
contribution is maintaining the democra-
tic system in this country.

Surr  AWADHESHWAR  PRASAD
SINHA: A man hke Khrushchev., was
thrown out without rhyme or reason, a
person whose Yine is being followed with-
out changing a word. Here you see the
might and excellence of democracy and
there you see the might of totalitarianism.

Surt BHUPESH GUPTA: I can tell
the hon. Member that there was no CBI
investigation into that question.

SHR1 AWADHESHWAR PRASAD
SINHA: Worse than that. The mightiest
man Khrushchev was treated like a dog.

Tue DEPUTY CHAIRMAN: Qrder,
order.

SHRr B. R. BHAGAT: With your per-
mission, Madam,

Tue DEPUTY CHAIRMAN-  Please
gtve a quiet hearing to what the Minister
says.

Surkt BHUPESH GUPTA: He is em-
barking on ground which is very broad.

Suri B. R. BHAGAT: Since this ques-
tton was mentioned, T thought I should
state the position. Althgugh the Home
Minister explained it fully, I just bricfly
explained the position.

Now, if I have the indulgence of the
House, T would like to deal with some of
the points relating to the Kerala Budget.

Surt BHUPESH GUPTA:
Speak on politics
you.

SHr1 B. R BHAGAT:
a mood .

No, no.
We would like to hear

If they are in
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Tue MINISTER orF STATE 1N THR
MINISTRY or HOME AFFAIRS (SHr|
Jarsuknrarl Hartar):  They do not want
the Budget, it seems.

Surt B. R. BHAGAT:
want I can sit down.

If they don’t

Samt BHUPESH GUPTA: We would
like to know how the Congress leaders are
training up young people like you.

Tue DEPUTY CHAIRMAN: Do you
not want to speak on the Budget?

Suri B. R. BHAGAT: Some points
were raised on the Budget and I shall deal
with them, if the House wants it.

AN Hon. MEMBER: Go on, go on.

Surt DAHYABHAI V. PATEL (Guja-
rat): Address the Chair and speak on the
Budget, instead of dabbling and rambling
into other subjects which you cannot man-
age.

Suri BHUPESH GUPTA: He is man.
aging it.

Surr B. R. BHAGAT: The hon. Mem-
ber forgets that I am a politician too.

Surit DAHYABHAI V. PATEL: Ycs,
1 know, from the big province of Bihar.

SRt G. MURAHARI: I am glad you
manage it better that Mr. Nanda.

Surt B. R. BHAGAT: I think my hon,
friend there referred to thg police firing of
the 12th March. I may say that on 12th
March, the Muslim League took out g3
Jatha to celebrate the victory of their can.
didate, in the election. It was attacked by
a group of armed persons. Nine persons
were injured. The police who were accom-
panying the jatha had to intervene to res-
tore order, when a few armed persons
attacked them with sword-like weapsons.
The Sub--Inspector had to order firing in
self-defence when the group immediately
dispersed. In the firing two persons,
Jayachandran and Subramanian, received
bullet injuries, one of them seriously,
The situation in Tanur is now quiet and
peaceful. The incidents of 12th March
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are not likely to have any serious reper-

cussions.

Surt A. B. VAJPAYEE: Why pot
order a judicial enquiry?

Sarr B. R. BHAGAT: On every firing
you cannot have a judicial enquiry.

Surt A. B. VAJPAYEE:
must be.

Yes, there

Surr B. R. BHAGAT: Don’t excite the
situation by such demands, you know.

Suri A. B. VAJPAYEE: Madam, a
Jan Sangh worker had been Kkiffed by
point blank firing by a police officer and
you say there is no need for a judicial
enquiry?

Surr B. R. BHAGAT: Well, it is a
question of judgment.

Surt JOSEPH MATHEN: There can-
not be Jan Sangh people there.

Surt BHUPESH GUPTA: His brief
does not throw any light on that.

Serr M. P. SHUKLA (Uttar Pradesh):
The law of the land should take its course
and that is the judicial enquiry.

SHrr B. R. BHAGAT: The hon. Mem-
ber over there referred to the food situa-
tion in the State and said that though in-
formal rationing was there, more food
should be rushed. The position at present
is like this, T think she said that six
ounces are given per head under this in-
formal rationing arrangement. I think that
is not the fact. They get 12 ounces.

SHrRiMATI DEVAKI GOPIDAS: Yes, 6
ounces rice and 6 ounces of wheat.

SHr1 B. R. BHAGAT: Yes, 12 ounces
6 ounces of wheat and 6 ounces of rice,
which is the minimum basic requirement
for every person and we are trying to mect
that. And then there, as you know, as a
result of the crop, there is some market
arrival and there are other stocks avail-
able.
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suriMATI DEVAKI GOPIDAS:
n bad delivery.

There

Sgmt BHUPESH GUPTA: You don't
know. Market arrivals in Kerala? Lot of
things go out side from there.

Sari B. R. BHAGAT: Does the hon.
iMember think there is no market in
Kerala? 1 said there are some market
arrivals. That is in addition to the ration.
The other is to meet the requirements of
cemumon people, the poorer sections.
But those who can afford to pay higher
prices can go in for the better varieties
and thus replenish themselves. At the
present moment there is no acute scarcity
and there is no difficulty. In the coming
weeks, I think the situation will improve
and every step will be made to improve
the market arrivals and to send more,

Thea the point was made about the
importance of developing hydroelectric
power and potential in Kerala. This was
realised Jong back and that is evident
from the fact that the Third Plan for the
State included a provision of Rs. 435
crores for hydroelectric projects out of a
tetal of Rs. 170 crores. So this Rs. 43-5
crores was for power out of a total of
Rs. 170 crores for the Third Plan. So
this point of view was there even then.
And actvally the outlay on power pro-
grammes in the Third Plan is likely to
be more. That is to say, instead of
Rs. 43°5 crores, it will be exceeded and it
will be something like Rs. 60 crores. The
Central Government is also making every
cffort to accelerate the assistance to the
State for the purpose of power develop-
ment and I can assure the hon. Members
that subject to available resources, every-
thing possible is being done to expedite
these power projects under construction in
Kerala.

Then a point was made about the pay
of the non-gazetted staff. Shrimati Devaki
Gopidas said that the pay scales were
very low. In this connection, I might
mention that the State Government has
already appointed a Pay Commission to
go into this matter and the matter would
be considered further on receipt of this |
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Commission’s recommendations. I might
add further that the dearness allowance

rates of the State Government employees
were increased twice last year first with
effect from the 1st April 1964 and second-
ly with cffect from October 1964. The
increases which have been indicated im
the Supplementary Demands for Graas
Statement range from three rupees per
month to five rupees per month under
the April revision and from seven rupees
fifty paise per month to fifteen rupees
per month under the October revision.
These increases are for all the staff of

private schools and also for employees
paid from the contingency and work-
charged establishments. So, apart from

the regular employees these people also

would be taken care of.

Then a point was made about anti-sea
erosion work in Kerala where land is in
short supply and any effort to bring about
the stoppage of erosion, stopping laad
going under the sea, land under cocomut
plantation or under rice cultivation, is
necessary and the importance of this has
been recognised and this year, consistemt
with the resources available, every effort
is being made to make vast progress im
the implementation of anti-sea erosion
schemes. The original Third Plan esti-
mate was Rs. 3'6 crores and by the end
of this year almost all this will be spent.
‘There is a provision in the Budget this
year for sixty lakhs of rupees and we
anticipate that in the Fourth Plan which
is under preparation—and when the Statc
Plans are finalised—this work will be
given greater importance, the importance
that it deserves.

A general question was raised about
unemployment and the tensions, political
and social, that it creates. There were
also the questions of cash crops, expedit-
ing industrialisation so as to diversify
economy and absorb more people in
employment. All these are general ques-
tions and 1 can assure the House .

Surr D. P. KARMARKAR (Mysore):
May I respectfully interrupt my esteemed
colleague for a moment? 1 am soriy to
hear him calling all these as general
questions. If I can ask a straight question
of him today, is it not a fact that un-
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employment is one of the principal prob-
lems in Kerala which has to be tackled
before the rest of the things are tackled?
Are Government serious about the matter
of thinking out some schemes by which
employment could be created as, for
example, in Punjab and other States?

Surr B. R. BHAGAT: When I said
“general” I did not mean to minimise
the significance of the problem. What 1
had in mind was that it was not a specific
problem; it was a general problem, a
larger question. That is why I myself
referred to social tensions and political
tensions arising out of unemployment and
I think the problems of Kerala are very
well known all over the country, Exactly
the hon. Member has snatched away
words from my mouth. "I was going to
add that every effort would be made to
tackle this problem but it has also to.be

realised that it cannot be done imme-
diately.

SHrRt M. M. DHARIA (Maharashtra):
Regarding the question raised by

Mr. Karmarkar, if the hon. Minister feels
that unemployment is the major problem
in Kerala, may we know what provision
has been made in the Budget to deal with
this unemployment problem at least to
some extent?

Surr B. R, BHAGAT: As the hon
Members know it cannot be tackled in
one year. It has been there for so many
years.

Sur1 BHUPESH GUPTA: But tell wus
your plan for next year.

SHrRI B. R. BHAGAT: I am coming to
this. One way of tackling it is to increase
the Plan resources so that whether it is
agriculture or industry or small industries
or various other activities . . .

Surt BHUPESH GUPTA: These are
in the economic text books.

Sur! B. R. BHAGAT: When he sees
the amount every year, there is a step-up.

Surt BHUPESH GUPTA: What is
yeur exact plan?
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Surt B. R, BHAGAT: How can ¥

say? The hon. Member wants it in ons
sentence.

Surr  BHUPESH GUPTA: Aake it

two, five.

Suri B. R. BHAGAT: Yes, bu: please
wait. Apart from that, this year the Plam
is bigger than last year and particularly
in respect of industries provision has been
made for developing all the existing
industrial potential. For example, an
additional sum of ten lakhs has been pro-
vided for modernisation of soap and woil
industry.

Surr BHUPESH GUPTA: What is
wonderful about it?

Surr B. R. BHAGAT: Wonderful! It
adds up. You add up all that und ses
where it feads to. It is only one of the
many items. I am sorry the hon. Member
unnecessarily gets excited and tries . , .

Surt BHUPESH GUPTA: Not excited
but humoured.
Surt B. R. BHAGAT: The ceramics

industry gets a provision of Rs, 86 lakhs
for additional machinery. This is expan-
sion of existing industry. Al this is for
one year; a provision of Rs. 975 lakhs
for the modernisation and expansion of

rubber works.

Suri BHUPESH GUPTA: But moder-
nisation leads to retrenchment.

Surt B. R. BHAGAT: There is provi-

sion of Rs. 716 lakhs for the expansiom
of the Trivandrum Spinning Mills; simifur-
ly, there is provision for private entespre-
neurs in respect of various industries te
the tune of Rs. 23:6 lakhs,

Suri BHUPESH GUPTA: Assistance.
Suri B. R. BHAGAT: Yes

sion but they are all related
projects.

for expan-
to eract

Surt BHUPESH GUPTA: But expan-
sion may be of various types; it cammot
fead to employment potential.
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Suri B. R.  BHAGAT: [ mentioned
soap, oil, ceramics and the spinning mills.
If you add up all these, in one year it
comes to a sizable sum.

SHRi BHUPESH GUPTA: How many?

Sumi B. R. BHAGAT: 'The various
provisions arc Rs. 34 lakhs, Rs. 9 lakhs,
Rs, 10 lakhs, Rs. 8 lakhs. You add all
that and this comes to a sizable figure.

Surt JOSEPH MATHEN: Has Gov-
ernment gone into the employment poten-
tial of the expenditure which the Minis-
ter has mentioned?

Surt B. R. BHAGAT: 1 do not have the
figure of employment potential but I am
only saying that

SHet  BHUPESH
nothiog.

GUPTA: It means

Surr B. R. BHAGAT:
things.

It means many

Surt BHUPESH GUPTA: It may not
becanse it is quite possible for industry
to absorb certain loans and yet keep thz
employment at existing levels

Stirr B. R. BHAGAT: It is well known
that expansion generates new employmert
and it is not a very highly capital inten-
sive . . .

Surt BHUPESH GUPTA: The cntire
jute industry absorbed the .

SHrR1 B. R. BHAGAT: There is no jute
here in Kerala.

SHRI BHUPESH GUPTA: 1 am oaly
saying that much money was spent here
but it did not create mith employment
potential.

Pror. M. B. LAL: What Mr. Mathen
wanted to know was whether Government
has made any calculation of the employ-
ment potential or has just only made
certain provision in the Budget.

Surt M. RUTHNASWAMY: T also
would like to know.
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Surt B. R. BHAGAT: 1f the hon.
Mcmbers want it, it can be worked out
but just now I do not have that. Even
in this year’s Budget . . .

SErR1 M. RUTHNASWAMY: May 1
know how many technical schools are to
be established this year, 1965-66?

Suri B. R. BHAGAT:
that information.

I Yo not have

SHrf M. RUTHNASWAMY: What
provision has been made?

Suri B. R. BHAGAT: The hon.
Member did not raise it. 1 do not have
any information. I can get that infor-
mation.

Syri BHUPESH GUPTA: We have
heard of many “have nots” in the world
and- he is one of them.

Surl B. R. BHAGAT: 1 am sorry.
Madam, this point about technical educa-
tion was not asked earlier., It ds being
asked just now. I could not anticipate

this. 1 have not got the information with
me. 1 am not an encyclopaedia on
Kerala.

Surt BHUPESH GUPTA: Have you
heard of Ethelred the Unrcady?

Suri B. R. BHAGAT:
points had been raised.

1 wish those

ProF. M. B. LAL: The Opposition
wishes the State Governmént to function
on democratic lines because we know that
it is nhot possible for the Central Govern-
ment to know everything about the State

Suri B. R, BHAGAT:
the hon. Member.

I agree with

Sari BHUPESH GUPTA: Then why
are you doing alt this?

Surt B. R. BHAGAT: 1 was talking
of the State sector and there is participa-
tion in the private sector. Apart from
these, there is a provision of twenty lakhs
of rupees for share participation in the
Titanium Project. The figure then comes
to a sizable proportion and this is all
done to expand the economic . . .



4777 Budget (Kerala)

Sari  BHUPESH GUPTA:  Buying
shares in a private company does not in-
crease the employment potential. The
existing shares are bought; they are just
transferred. How does it increase the
employment potential?

Suri B. R. BHAGAT: All this will
increase the employment potential.

Surf BHUPESH GUPTA:  Madam,
ask him how buying of shares will increase
the cmployment potential.

Suri B. R. BHAGAT: 1 am not yield-
ing. Let me complete what I have to say
and then, if the hon., Member wants to
put a question, he can do so.

This is all about industries. They sre
not capital intensive industrics. They sre
industries which will generate more em-

ployment. Then development of piggery,
poultry and fishery. In the context of
Kerala . . .

THe DEPUTY CHAIRMAN:
about family planning?

What

SHri B, R. BHAGAT: Unfortunately.
Madam, no Member raised that poiat.

Now, Rs. 20 lakhs have been provided
for piggery development alone and this
is employment-intensive programme. A
sum of Rs. 32 lakhs has been provided
this year for poultry development and 1
think the hon. Member will agree that it
is  employment-oriented. Then Rs. 28
lakhs for fishery craft and Rs. 25 lakhs
for construction of fishing harbours and
landiag centres and another Rs. 2 lakhs
for training. So whether for industries,
medivm industries or agro-industries or
processing industries, a sizable amount has
becn sct apart and all these are bound
to speed up the economic activity. 1
know and 1 entirely agree with the hon.
Member that the employment situation in
Kerala has got to be tackled in a big way
and in the Fourth Plan, when it is drawn
up, T hope that this particular aspect will
. be taken care of Whatever has beea
done in_this Budget is in the light of the

resources available and a good deal of '

Central assistance has been granted. Out
of Rs 42 crores of Plan expenditure,
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Rs. 30 crores has been given by way of
Central assistance in this year alone, And
that is how all this was possible, to take
up activities that will give more employ-
ment. More has got to be done in the
coming years if you want to tackle the
unemployment situation and the hon.
Member should not go away with the
tmpression that these things will not be
done in 8 big way .

Madam, these are the points that
wanted to touch upon and I hope the
House will approve the Budget.

Suri M. P. SHUKLA: The hon. Min-
ster has nat replied to Mr. Vajpayee's
question about judicial enquiry into the
incident of firing. I think the administra-
tive practice all over the country is that
when there is any firing by any Govern-
ment servant, especially by the police, an
enquiry is held by a judicial magistrate.

SHri B. R. BHAGAT: 1
that there is no case for a
enquiry.

Surr A. B. VAJPAYEE: May I know
whether the hon, Minister has gone intd
the case or he has read out some prepar-
ed brief? He does not know that there
was no magistrate to order the firing; the
police officer fired on his own accord and
a political worker has been killed.

have said
judicial

Suri B, R. BHAGAT: The firing was
in’ self-defence; he was attacked by 2
mob.

Surt A. B. VAJPAYEE: The facts
bave been disputed. The Sarvodaya
Leader, Mr. Kelappan, has issued a state-
ment contradicting the version given by
the Kerala Government. How can the
Minister say . . .

THe DEPUTY CHAIRMAN: Was
there a death by firing?
Suri A. B. VAJPAYEE: Yes; there
. was. That cannot be denied
SHrR! B. R. BHAGAT: We have no
nformation.
Sur1  DEPUTY CHAIRMAN: But

they have no information.
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Surt BHUPESH GUPTA
are they here for?

Then what

ShrRi B R BHAGAT I think I can
give the mmformation 1f hon Members
put up a call attention notice

Surt M P SHUKLA: A person has
been killed by the firing by the pohce
and the police officer claims that 1t was
done m self-defence but that can be
adjudged by a judicial magistrate and the
court and not by the Government ihat
15 the normal practice [ have been in
the Government and I know that it » the
normal practice m such <cases for
enguiry to be made by a judwcal mazis-
trate  Here there was firing by the police
officer without the order of the judicrad
magistrate

SHrRt B K P SINHA (Bihar): As far
as I understand, normally 1t 1s provided
that a magistrate m suitable cases orders
firing but then there 1s a geperal law o1
the principles of self detence which 18
available as much to the officers of Gov-
ernment as to any citizen which makes
it legat for a person n order 1o save hns
hfe to resort to whatever means ate
available for saving his Iife  In this case
I feel though there was no magistiatz the
mob was 1n the most riotous mood  and
they were attacking the Sub-Inspecior of
Police

THe DEPUTY CHAIRMAN The
self-defence 1ssue itself 1s being challenged
Therefore T hope they will not armve ot
any conclusion What T would request
the Government is that they collect the
information and give 1t to us later

Surt M P SHUKLA May T ask

(Interruptions)

Surt BHUPESH GUPTA  You listen
1o the ex-Mmister because they are always
sensible

ProF. M B. LAL Madam  the
problem with which we are faced s very
serious The Central Government has
essumed responstbility for the adminmnica-
tion of Kerala through the President’s
Rule The Central Government therefore

will have to get itself acquamnted with the | today

[ RAIYA SABHA ]|
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affans of Kerala more than with the
affairs of any other State ff to every

question they say ‘We have no mforma
tion they are only making a case fuw
transferring the power from the Centr: to

the State authorities there  That i\ vae
thing
Secondly 1 beg to submut, Madam

that wheneve: there is death m any cound
tion other than normal an mquest 1s held,
s0 10 any case of death due to firmg ther~
chould be an enquiry and it should =
for the Commussioner of the laqu
decide whether the action was  take

self defence o1 not

Sesri M M DHARTA In view of the
tact that a  responsible Member like
Mt Vapavee has made serwous allega
pons so fai as the finng 1 conceined,
since the hon Home Mimister s present
here, may 1 request hum to get the mfor
plafion and make a  statement 1 the
House tegarding the firing?

SHurt B R BHAGAT  That will be
done

Surt  BHUPESH GUPTA Madam,
first of all 1 rise on a point of procedurc
you may sav  The Kerala Aswembly Jocs
not exist any more  Today the Brulsct
discussion 1s tabing place and there o «
serious allegation that at  pomt  vlank
range ¢ police oflficer has shot somebody,
made here  Now we expect wn such _ases
the Mmters would come prepared wih
all the material pformation We lhave
not been given even any inatenial mnfor
mation on this  subject Theretore
Madam 1 say 1t & verv  untr  oecause
everything 15 taken for manted There-
fore 1 would request that on Monday the
Government should come here make a
clear statement and would tell us what
they think the case to be, to what exient
they are satisfied or not satisfied with re
gard to the various allegations that have
been made wn this connection and ask th2
officers of the Kerala Government 1o
brief the Mimsters a lttle better if they
would show small mercies to us

SHrRI B R BHAGAT Fo ¢
not as if we should not pass the Bu.i.*
Certainly T have given all he
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available mformation just now If hon
Members have obviously any doubts we
shall collect further information, if they
give proper notice certamnly all the infor-
mation will be made available There 1s
no difficulty about that

Budget (Kerala

THr DEPUTY CHAIRMAN The
Government will collect all the informa
tion, now that the Centre 1s responsible
and will give 1t to us i detail on Mon
day

MESSAGES FROM LOK SABHA

1 THE KERALA APPROPRIATION (VOTE ON
Account) BiLL, 1965

Il Tue KERALA APPROPRIATION Burg, 1965

SECRETARY Madam, I have o re
port to the House the following mes
sages received from the Lok Sabha, signed
by the Secretary of the T ok Sabha —

@

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Busmmess i Lok Sabha, I
am directed to enclose herewith a copy
of the Kerala Appropriation (Vote on
Account) Bill 1965 as passed by Lok
Sabha at 1ts sitting held on the 26th
March, 1965

The Speaker has certified that this
Bill 1s a Money Bill”

an

‘In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Busmess in Lok Sabha, 1
am directed to enclose herewith a copy
of the Kerala Appropriation Bill, 1965,
as passed by Lok Sabha at its sitting
held on the 26th March 1965

The Speaker has certified that this
Bull 1s a Money Bill”

Madam, I beg to lay a copy of each of
the Bills on the Table

[26 MAR 1965)
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STATUTORY RESOLUTION RE CREA-
TION OF CERTAIN NEW ALL-INDIA
SERVICES

Tue MINISTER orF STATE 1IN THE
MINISTRY or HOME AFFAIRS (SHRI
JarsukHLAL HaTHI) Madam, I

Snrt BHUPESH GUPTA
gal) What 15 he domng?

(West Ben~

THe DEPUTY CHAIRMAN We are
taking up the next item on the order paper.

Surt JAISUKHLAL HATHI Madam,
beg to move the following Resolution —

el

This House do resolve in pursuance
of clause (1) of article 312 of the Con-
stitution that it 1s necessary and expe-
dient i the national interest that
Parhament should by law provide for
the creation of the following All-India
Services common to the Union and the
States and regulate the recruitment, and
the conditions of service of persons
appomnted, to each of these Services,
namely —

(1) the Indian Agricultural Service;
and

() the Indian Educational Service
(General Education, Technical Edu
cation) ”

Surt BHUPESH GUPTA  Madam

THE DEPUTY CHAIRMAN He has
not finuished

Suri BHUPESH GUPTA
rise on a noint of order”

1 want to

Tue DEPUTY CHAIRMAN  What is
the point of order?” This 1s on the order
paper Let him speak on it

Suri BHUPESH GUPTA  Before he
speaks, the pomt 1s whether his speech
will be intra vires or ultra vires of the
Constitution

(Interruptions)

Tue DEPUTY CHAIRMAN Let him
move

Suri  BHUPESH GUPTA He has
moved 1 ask you to consider whether
he has the authority to move 1t Our
Constitution 1s a federal Constitution.



